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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

ONO 
-i  636/86 

T.A. NO. 

DATE OF DECISION 	14 -7-1994 

Mr. ahnra.i N. rarhar 

M1. rH. ecithcar,  

Vs rs us 

nL()n Ldt irid 	jthe 

Petitioner 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	K. 	noorth 	 lrnoer () 

The Hon'bte M. Dr. R.K. 	xen 	 £•rnher (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

S. Whether their Lordships wish to see the fair copy of the Judgment ? 

4. Whether it needs to be circulated to other Benches of the Tribunal ? 



2 

Bhanarin N. £rthar 
Chandrãkci prasd 
All C/o Quarter No. i11 1) 
RLiw 	COiOny,Gdfldhiclhc.im 
KUtd. 

Advocte 	Mr, .H. kathak 

ye r s us 

Lrnicn of India 
notice to be served 
through Gener1 Marlayer 
4estern RLIiiy Churchycite 
B cxi,, bay. 

Divi Cora-neccicil S.iperintendent 
estern litway, jmer. 

Stiticn Supertntenuent 
mdetern aiiiiziy, Gafldk Ldha: 

avCcte 	'jr. iJ.tc. 

o £ U 

in 

656_ 

bppi icarit 

ie cnuertE. 

Date 	14-7-94 

Per 	ofl' ble Shr i < • tdrnd moorth y 	Member () 

Mr. pcithajç states th at he is not pressing the O.5. 

cn the stciterrent of  T. Kydci that the 	piiccitin is irre1y cm açrehen 
sicri and no orders have been pssec. jvjL. kath 	seeks permissi 	to 
ithdra the O. 	ercnissicn yrntea o.. stnas dispcsed of as witbdran 

NO order xds to ccsts 

(Dr. R.K. Scixena) 
MEmber (J) (K. R.ama.ncorthy) 

Enber () 

*AS, 


